IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

G VIL APPEAL NO. 15 OF 2010
(Arising out of S.L.P. (C) No.8253 of 2008)

Assi stant Comm Taxes O ficer, Bharatpur ... Appel l ant (s)

Ver sus

Kanta Prasad Shar na ... Respondent ( s)

O R D E R

Leave granted.

None appears for the respondent, though served.

The inmpugned order has been passed wthout
considering the two judgenents of this Court in the cases
of @iljag Industries vs. Conmrer ci al Taxes O ficer,
reported in 2007 (7) S.C C 269 and Assistant Conmmerci al
Taxes O ficer vs. Bajaj Electricals Limted, reported in
2009 (1) S.C C 308. In the circunstances, inpugned order
is set aside and the matter is remtted to the H gh Court

for de novo consideration in the light of the afore-stated
j udgenents of this Court.
The civil appeal, accordingly, stands di sposed of.

[ AFTAB ALAM
New Del hi ,
January 05, 2010.
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